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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+  O.M.P. (COMM) 280/2026

FP LIFE EDUCATION FOUNDATION ... Petitioner
Through:  Mr. Chandrashekhar
Chakalabbi, Mr. Jatin Kumar
and Mr. Rahul Latwal, Advs.
VErsus

M/S BLOOMING ORCHID ... Respondent
Through:  Ms. Jasleen Singh Sandha, Mr.
Devashish Chauhan and Mr.
Krishna Sharma, Advs.
CORAM:
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER(ORAL)
% 07.07.2026

1. This is a petition under Section 34 of the Arbitration and

Conciliation Act, 1996 for setting aside the impugned arbitral award
dated 23.02.2026 passed by the learned Sole Arbitrator.

2. At the outset, learned Counsel for the petitioner seeks
withdrawal of the present petition, with liberty to file it before the
appropriate Court within a week.

3. Leave and liberty is granted.

4, The petition is disposed of as withdrawn.

OM PRAKASH SHUKLA, J
JULY 7, 2026/gunn

Signatu,rhe'rl\lo Verified
Signed By:GU
Signing Datef08.07.
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